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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYPERAHAD BENCH
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0.A,No.B57 of 1992, ¢ - E;{{Wﬂdhﬂ“fy/
' f ‘al”"iw....i- s .
-Dates July B,1986,
i
Detweens ' ‘ fifﬁ!ﬂﬁﬁéﬁwﬁw“?uﬁ;fukw(w-?
Mukkaram Hussain, .o .o Applicant.
and

1.0ivistonal Engineer (Phones)
Chacrnipar Telephona Exchenge,
Hyderabad = 2.

2. Sub Divisional Officer (FPhones)

South SAXs Gowliquda, Hyderabad, i

3. Sub Divisional Officer (Phones) i

S4¥Xs II Charminar, Akbarbagh, . ‘
Malakpet, Hyderabad - 36. ‘ Respondents.,

|

. COUNSEL FOR THE APPLICANT: SRT C.Surysnarayana.

. . il

COUNSET, FOK THE RESPONDENTS: sri V.Rajeswara Rao, Standing

Counsel for the respondunts,

%

CORAM;

HON'BLE SHRI JUSTI.E M.G.CHAUDHARI, VICE-~-CHAIRMAN. ﬂi&ézcl——"’

HON'BLE SHRI H.RAJENDRA PRASAD, MEMBER Lafb
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0.A.No.857/92, Date: July 8,1996,

(AS PER HON'BLE SHRI JU TICE M.G CHAUDHQRI VI L-CHAIRMAN)

Ptre Charge~sheet was issued against the
applicant vide Memorandum dated 25«-6--1977 hy ‘the Office
of the Sub-Divisional Officer (Phones)South SAXs Gowli-

b Lo
guda, Hyderabad whe;n the aonlicant had been working '

as Wireman at Chandrayanagutta Exchange, iThefbwwél

-

| article of Charqe was that “he had ab’ented from duty

| with efFect from laxniiun: 167-12~-1976 withou&_prior
Permission and without submission of leave appiioetion
as required by CCS Leave rules.:’ and tnns helhad
acted in the manner unbecoming of a Government servant
and 41d not maintain devotion to duty which amounted

e

_to violation of Rulm 3 (l)(ii)(iii) of CCS Conduct

Rules,1964" There was ohne more article of Charge

, for violation of Rule 3(1)(11)(iii)of ccs Cﬁnduct Rules.

on the ground that the applicant had absented from

duty with effect from 8-1~1977 without prior permiesion-wwq‘“lk“J g
: 2 |

'intimation of his whﬁreabouto. ‘According to ;he
fespondents; the charge~ghest Was sent to the léqﬁ known
address of the applicant but it was returned un—delivered,
as the applicant was not nvailable at the said address
which was the 1ast known address furnished by the
applicant. A rggistered letter asking the applicant

no app~ar at the enquiry was also returned un-delivered

Thua, as the Department wys not able o verve the
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Chatge—shéet pexsonadly for the afcresald  re“sons
-Ehn Enquiry Authority pro;eeded vwith the enquiry

¢x _parte, and came to the conclusion that the chargeﬁ

were proved. The'Disciﬁlinary Authority accepted '

the findings and 41d not consider the applicant to be R

a fit person to be retained in Gov¢rnmnn;°serv1ce.

7
Hence by an Order dated 21/24--1--1978 passed by the
3.D.0(P) Gowliguda South, the applicant was awarded

" the penaIty of removal from service,

2. After a long lapse of time, the applicant

filed an application in January,1989 to the General Manager,

Telecom Circlé, Hyderabad on 23=-1--1989 seek4nq,re-

employment aé a Wireman, That request was rejected

on 23-~1--1989, The applicant thereafter submitted

‘another application on 19;-1--1992 sesking re-emp10ymgnt
;s well as permission to resume éuty which was addressed
to the Genersl Manaqer; Telecom District, ﬁyderabad.l
Tha£ also was rejected on 5--8--1992 stating that

in view of the dela? in submission of che appeal,

the sane cannot pe cunsiverea, Aggricveu wWabnaisinas

wiLh e pamne tne applicant filed the instant O.A.

on 15--9--1992 for quashing the order or removal anu

Eeeking re-i1nstatement witi CUNsequUentiai LEACILILS.

3, Yhe application was resisted by the . res-

pondents.By Order dated 13+-10--1992 tne eariier Division

| . a LM—'{\% ol T acdra o ﬂ“*‘?‘-
Bencn had duswigseu the & AU N Ao E S TON Y o5t e

as barred by limitation as well as being wichouf

for—
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"rejected by the earlier Division Bench by an Order )

dat~d 7--12=-1992,

g’

i H 4 H

-

juriediction. The applicant filed a review application, .

R.M.N0.121/92 against the said Order, That was also

The applicant carried the matter

to the lion'bie Supremé Court. By QOrder dated 25-~1=--1996,

in Civil Appral N5,2522/96, the Hon'blé Supremne Court *&U“V

allowing the pevimw-apohicettien has been pleased to
remand the 0;:A, fof disposal on merits, The 0O,A., has

is, therefors been restored and is now heard finally.

4, The learned counsel for the appl}icant,
Mr. C.Suryanarayana submitted that the applicant

ought. to have heen given an opportunity to answer the

all~ged charges lawfuldy agalnst him and the order of

removal from service amounts to an order passed ip

violation of the principles of natural justice.lfHe a}sq
submits that as noted by Thelir Lordships.of #hé Supreme )
Coﬁrt the applicant has bceﬁ depzived.pf theroppgftunity

to show that as he was sufferipng from Manic‘Depresgivc

Psychosis, he cannot be awarded the penalty of removal

from service and was entitled tn ba allowed to resume the
duty after he was certified to he normai and continue in

service with all benefits as per the rules for the period

he was absent from duty.

//C,.;i.




5, Mr.-RajcswaQa Rao, learned counsel for

" the respondents SUDNILS thnat the Buquiry uflicer had
Wi cnosen t2 proceed wit™ e enquiry ex éarte,

v b&t as the‘wneregoouts OI tue applicanc wele not

known and-therefore the;ihpugned order cannot be

held to be passed contrary tn law‘ancl having

regara to the cnurmous'celay,_the Qrder of rehoval

cannot be interfered witl and the C.2,, may be

Qlsmissed, Although the submission may be‘techni-

cally coreect, we are not impressed by the ~same

in the fact situation of this case.'

4

6. Having regard to the overall circumstances
and keeping in mind the observations of the Hon'ble
Supreme Court we are of the opinion that it would not

he {in the interests of justice ta maintain the

impugned orders and the Proper course s»—che

¥ ) & tﬂtﬁfﬁq¥33§£:§§§éfce waould be to direct de de novo -

- enquiry.  Although we are ,uf inclined to make thed™

that the allegéd mis—conduct Was committed miy-bo alwnd

twenty years 890 and as a further enquiry will consume

Jor

e e -
P il - ———— oL,
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K fresh ehqdiry. However, after‘considering this aspect

.'~l : .‘ M-/

considerable time and al50 the circumstance that the
alleged mis-conduckt was afterall of not adch a4 serious

: Arong Answgs I~ '
nature as shoula Justify the exercise of bctnq\gamut of

in the first instance and if the respondents are not
inclined to drop the enquiry, then the resbondents éhall
Carry out the directions given below, We are inctined
to give these directions as in our view an , adequate
opportunity is necessary to be afforded to the applicant
té establiéh the fact that he.waa pre;entgd ffom attand-_
ing duty owing to mental illness and therefbre, he Qas
not liable go be removegd ffom ser#ice but ;ught to have
been gllowed to resume the duty as soon as he had become
hormal and had abproached the respondeﬁts for that purpose,

Hence'the following Order;

) Sl el T I oA r I een aive ta T
i) ®hve respondents are directed to holjﬁ

fresh enquiry from the stage of issuance
of the charge-sheet in accordance with the

CCS(CcA)Rules,

11) The Disciplinary Authority is directed to

Fe-appoint the Enquiry Officer for haolding

the freash enquiry

1$4) The enquiry shall preceed from- the stage

of service of charge~sheet




.iv)

s directed thag 83 requested by the learned

v)

vi)

vii)

viii)

10,

To ensure the-aervice.of chargae-sheet, it

counsel for the applicant, Sri Q.Sutyanaraylna, .

a copy of the Charge-sheet may be served upon
the applicant. through the said learned Advocate.'
Service upon the said Advocae will be taken as

good servige upon the applicant.

However, all

further service thereafter shall be effected

upon the applicant directly,

The applicant shall inform the Enquiry Officer
: | ‘ "\

i { . .
his address for future correspondende and the

\ .

applicant shall ensure that he would be avallabhle

at the said address till the enquiry is con-
/

¢cluded, Any chanqe in the address shall be

intimated to the Enquiry Of€icer. . | o

The applicant will be given an opportunity
in_accordance with the rules to submit his
sfatement of defencg in answer to th? éharge
and the enqulry shall thereafter be éoncluded

in accordance with the provisions‘ofiRule 14 of

CCS (CCA)Rules

The applicant shall cooperate with the Enquiry

Officer for mpeedy conduct of the enquiry

All the consequential questions as mﬁy‘érise

as & result of the enquiry shall be dealt

with in accordance with the rules,




e

above directions. No order as to costs.
{

588,

1x) The enquiry to be concluded as expeditiously
y ‘

as practicable, | | '-

]

o

o , .
7, The O,A., 13 partly allowed In terms of the
bt :
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GOVERNMENT OF INDIA i
: i
|

Dated.. (W K \3 ?.'7.-.

ek MINIUTRY OF TELECOMMUNICATIONS

MELIORANDUNM

The Bﬁa&ﬁd@ﬁ%/undersizned proposes to hold an 1n§uiry against

Shri MUKRAM HUSSAIN under Rule 14 of the Central Civil Services(Classai~
fication, Control and Appeal) Rules, 1965, The aubat?noe of the
imputations of misconduct or misbehaviour in respect of which the
inquiry is proposed to be held io sot out in the enclosed statement

of articles of charge (Annexure I), A Btatementlof tpeﬁimputationﬂ

of misconduct or wisbehaviour in support of each artiClé of charge is
enclosed (Annexure II), A list of documents by which, and a list of
witnesues by whom, the articles of charge are propoued to be ststainoed
are alvo enclosed (Annexure III and IV),

2e¢ Shri MUKRAM HUSSAIN is directed to o Bubmit within 10 days of the
?%cuipt of thiis Memorandum a written ﬂtaLement of his defﬂnce and aluo “to
vtate whether he desires to be hoard in person, T

|
3e He is informed that an inquiry will be held on%y'in respect of
- those articles of charge as are not admitted, He should therefore,

spocifically admit or deny each article of charge,

h, Shri MUKRAM HUSSAIN 1s further Iinformed that il he does not
submlt his written statement of defence on or bafore the date specified
ln para=2 above, or does not appear in perason bafol'e the inquiring
authority or otherwise fulls or refuses to comply with the pravisions:
of Rule 14 of the C,C,5, (C4CsA,) Rule, 1965, or the ordera/direction&
{syued in pursuance of the said rule, the inquiring authority nay hold
™o inquiry a*ainut him ex parte, -

5, Attention of Suri, MUKRAM HUSSAIN is invited to Rule 20 of the
Contral Civil Services (Conduct) Rules, 1964, under which no Jovernment
soarvant shall bring or atteumpt to bring any political!or outgide influenw
ce to bear upon any superior authority to further his interest 1in respect
of matters pertaining to his service under the Government, If any rep=
rogsentation 1€ received on his Lghalf from another person in respect of
any matter dealt with in these proceedings 1t will be presumed that
Bhrl MUKRAM HUSSAIN is aware of such a representation and that it has

been made at his instance and action wWill be talkan aguinut him for voila-
tion of Rule 20 of the C.C.S. (Conduct JRules, 1964, '
6y The receipt of the Momorandum may be acknowledged.

* (By order and.in the name of the President)

| o W}\?
1o Name and des rnation o petont Authority

Shrl MUKRAM HUSSAIN, Eps W chowecan D.D. KRupAvVAnAM
Hn&nmgﬁﬁwbgﬁiﬁ.§;%4pmvgr N Jub-Divisionul Officer Phoncy

(JJJ.--‘«:J*

Bdudrayam gy Hyd
O‘*“"‘ Cfl.......tn] wd . VEC, gulta, Ay crabod-§




ANNEXURE I j ‘

\_..f
{

Statement of articlea of oharge framed againat Shri?MUKRAM HUS3AIN

EXwW IREMEN 4
]
ARTICH T I
|"I

That the said Shri MUKRAM HUSSAIN while fuﬁctioning nal&&k@

fosends frron dd pemetitin's dowsoa B0, (6002

ARTICLE II

vesy

That during the aforesald perlod and while!functioning in the
. |

aroresaid office the sald Hhrl MUKRAM HUSUAIN,

ART 'CLE III |

Thet during the aloresuid poriod and while functioning in the
aforesaid office, the said Shri,MUKRAM HUSSAIN,

y

arnexure II

Statement of imputation of wisc.nduct of miabehuviowr Iin support
sghrl MUKHAM NUSSATH, LXe

of the riicles ot charge framed againut

1

Article 1 |
' \
Article II f—hﬂj "

Article TII

N
| .‘—/

W IREIEL



ANNEXURE III
‘ |
List of docuemants by which the artioles of charge framed
sgainat Shri,MUKRAM HUSSAIN Ex-WIREMEN are proposed to be sustained,

| | |
| wh — o
, -—— s K

i

ANNEXURE IV !

List of witnesses by whom the articles of charge framed againat
Shri MUKRAM HUSSAIN Ex-WIREMEN are proposed to 'be sustained,

1

- wih — | i |




by WAND | | ﬁ':ﬁm-

To = cat omppterz4 -3-1997,

The Sub-Divisional Officed]
Cheaadraanqutta,
Hyderabad, A,P, 500005,

Raft & Subile

1) Memorandum d¢,18,3,1997 issued by S.D,0,P,.
Chandrayanqgutta, Hyderahad,5,

1i) Submission of Written Statement ofDefencew Regs

srvty |

Regpected Sir,

With refercnce to the above, I am to humbly

"reiterate that the presently is-ued Memorandum

dated 18,3,1997 purportedly a Rule,l4, Enquiry under

s (CihjRuleg , 1265 deoes not stand to 1egai validity

or tenability in the context of ovejhhelmingly mitigating
circumstances that veer.round the issue to warrant the
sheet unnecessity of conducting any sucﬁ contemplated
enquiry, much less into the imputed articles of charge
annexad to the said Memo,

2, It is obvious that even the stateoment of
articles of Charge does not make ocut any misconduct or
migbehaviour on the part of the charged Official,

Even article I which wvagquely and faintly say

K abgence from duty " has been already clearly explained

in my humble and sincere explanation in the explanation
dated 20-1-1997 made in response to the Charge Memo
dated 8,1,1997 in Memo No,E,5/SDOP/CGI/96~97 /MH

dated 8,1,1997 that the alleged absence was beyond

human control and as a vis major dua to serious
mental ailment, gupported by Medical Evidence,

Such absence was algo categorically Characterised

even by Hon'ble Supreme Court in relevant proceedings
as due to gerious gilment and also by the Hon'ble ‘
Central Administrative Triﬁunal, Hyderabad} as not

only’ and " not such a serious nature as should
justify the exercise of going through the garment of a

-032.1-.

—
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Fresh Encuiry, but also that ® the request of the
applicant to be reemployed",

3, It has been repeatedly explained all through

my representations, explenstiona etc,, that the said
absence was due to gericus ailment . for ‘manic depressive
psychosis, also unequivocally accepted by judiciary'

in connected proceedings of tha existence of such

cause, Moreover nothing is coming out from the _
statement of imputations of misconduct or mishehaviour
in suprort of gaid Chargé in contraﬁgasmy already

made out such explanation that is dlready formingbart

of record, which I request the same to be treated as
pa&rt ot thisWritten Statement,, Further the Charge
itzelf {8 not imputing any malice or animous on the

part of the charged official, \

\
4. Another bagic ana inviolable legal require-
ments of paying backwages/Salaries/bllowances ete,, .
that 18 warranted to be payable to the charged
officisl, in the. context of the already set Bside
removal orders, by the judiciary is also not - forthe
coming to give my legal sanétity to the present
contemplation of enquify under this Memo of Rule, 14, So
on that" count also the enquiry becomes untenable,

5. " In View of the above all, it ig humbly prayed -
that the present Memo dated 18,3,1997, of Rule 14
enquiry ( ofsDOP Chandrayanqutta , Hyd.5) may be
withdrewn/ set aside/ revoked and permit me tc resume
to duty,

For which act of kindness I shall ever Yemain grateful,
Be pleased to consider favourably.‘

‘ S Yoursfaithfylly,

éngﬁw*

( Mukarram Hussain,) 6’“-“«!\\1

20~2-609/6, Hussainialam, !
Baragalliy, Hyderabad.?GS.A,P.

X
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Date: 11-06-1997,

-t (|

[ g

MUKRAM HUSSAIN, Exwirewman,
H.No., 20-2-009/0,

- : )
“lw i1 !
JUN 9 Vo2 O

flugsainl Abo, 1 Q
Baragzalli, 5 S _AJ“
i ; ) \ '9" AN P A

lyderabad - 500 265. \\\3:22"{22§;ﬁ¢¢¢4

To )

The Sub Divisional Officer Phones, ‘ :

Chandrayangutta, !

liyderabad. ' . n L
: | .

1] . ‘J'
Loy
Sub; 1) 0A No, 857/92 filed on the file of CAT UD

bench.

‘.
i) RP No.12/92 in OA No.857/92 on the file of
CAT 11D bench, :

iii) Civil appeall No. 2522/96 in S5LP No. 163228/96"
on the file of Supreme Court of India,

I.
4

() [ I ] .. \

+ Honourable Supreme Court of India vide order dated
25.1.1996 in SLP No. 16328 of 1993 filed by me against order
dated 13.10.1992 of CAT IID bench in OA No.847/92, dismissing
the OA filed by me on the point of limitatioﬁ, has set -aside
the order of the CAT HD bench and restored OA 857/92 to the
file of CAT HD bench, to be heard and decided by the Tribunal

on merics.

The llonourable CAT HD bench vide order dated 8.7.1996
in 0a No.857/92 has directed the respondents to consider
vhether the enquiry should be dropped altogether since the
alicoea wmrsconduct was committed about 20 years ago and that
the ablegea misconduct was not much of serious nature. However
if the department desired to hold a fresh enquiry from the
stage of issuance of charge sheet in accordance with the. CCS
{(CCA) rules the disciplinary authority should re-appoint
Inquiry Officer for holding fresh enquiry and the enqu1ry shall

proceed from the stage of serving of charge sheet
by virtue of above order, the order passed by the

Divisional Engineer Phones Charminar dated 5.8.1992 removing

frow service 1s sel-aside.

Contd..2,.




Your order dated 18.3.1997 shows that & fresh enquiry
under rule 14 of CCS (CCA) rules is being held, If' that so, I
should be placed under 'Decmed Suspension' in sccordance wilkh
Sub Rile 4 of Rule 10 of CCS (CCA) 1965 and I have to be served

with an order of suspension and must he paid subsistance

allowance, pending enquiry, which was not done,

1 hereby inform you tbat the deprtment has failed to
implement the orders of the CAYT HD bench and thus floated the .
same, which results in contempt of Court Order, in which event
you are pecsonally responsible for the action that has to be

contemplated by the Honourable Tribunal.

I therefore request you to implement the orders of the
lionourable Tribunal in OA 857/92 within 15 days. from the date
of receipt of this letter, failing which, I shall be constrained
to file a petition under section 12 of contempt of Courts Act
it the CAT O 0D beneh, in whieh evant you are personally
responsible for the consequences being respondent number 3 in
OA No. BY7/92.

Thanking you Sir,

Yours faithfully,

‘ . ézagﬁ4“
(MUKRAM HUSSAIN)
| Ex-Wireman.

Copy to:

The DEP {Extrl)

Telephone Exchange :
Chocainm , Hyd=2 and Respondent: No,1 in OA No, 857/92
for information and necessary action. ‘
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of the uentral 01v11 Jervices
n"es, 1965, ia baing held aga-

wireamnnn,

inat 3nri. Miakkarasn Hunaain BXx

AND WIERB43 the undersigned ocousi

dera that an Inquiring Authori-

ty sh-uld be appointed to iu

qive into the charges fr med agalnnt the
anid 3hrpi, Muiknoum Hg-srin, '

NOW, THEREPOKE, the undersigned, in excorciee of the povers oOn-
\Jfarrad by Sub-rule(?) of the anid riale, hereby nppointli ri, K, Krishna
3,0,B, Inatullation, as the Inqniving Anthority to 1nqu1re 1uto the
churge: framod agninst the nkéd Mukk r-m Hﬁﬂﬂﬁlﬂ'

.

.:. e \\'\X\\:

et Jignuture
Lesipnation of the cémpeteﬂt rathority.

Sub- Divisional Omcér Phones
IT 7EA dy -~ T qrom
Chandrayanuy 11 | 3§:H}d-5
UZI4ATEr. 355,
|

,";\ ‘,- .

Copy to: Mr. Hukunram Husanin, Bx Yiremnn

Copy tO} K.Krishna, SeDetly Installation, Muahaerand Bxre,
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Bakran-Hussain (X Hlreaai)

HW1i0.20m20603/6

tiussalni ~law :

Baragalll, Hyderabad.25b. Dute. 1976147

1o

Yhe Divisicnal bngineur Phcaos{Sxtecnal)
Teleph.hne adcionga 1
charminar, tiyderabad=500 004,

Regpected Sir,
Subg = ROguoot o igvue wrdoy. amder decned uguguuuian
accordance with sun rule 4 oo fuleloe ud CCS(CCA)
py lottor dotcd 11/6/97 regoralivge

Kafs= 1) 0A HULBLT/92 Lilid on tiw flle ol CAY G Bench.

1i) RP Ho. 12/92 in LA Lio.t57/92 on the {ile of CAR Hu
Lancli.

1i1) civil appeal No. 2522796 in SLP Ho:l63228/96 :ile
on the £ilo of knourable suprame court ox India.

s ea |

Sir while inviting your kind attenticn to the ahove subjoct
ss reforred akove I further draw yourkind attention to the
following a6 referred to the asbove subject to my representation i
dated 11/6/1997 for your kind consideration awl easrlier nesdiul |
action pteasg.

The ﬁonourahle supreane court of India vide arder dated
25~1-96 in SLFP No. 16320 ob 93 file by ws against ordoer dated
13-10-92 of CAT D koncih in OA No.85@/92 dlsmissing the OA file
lby ma on the point of limit:tion has set aside thy orders ol
the CAT.HD uwonch ond rusoted cAB597/92 to the tile of CAT W) kouch,
to be hearc and docided Ly Lhe trisunal on umrits.

The iianourakle CAT.HD Lonch vias ordor datcd Od="1=194906 in
02,10:857/92 has dircctud thyu ruspondent to consider whother tho
cnguiry should ke droupod at togother since the alteged misconduct
was commtted akout 20-¥.ars also amd that the allegyud nisconduct
was not much of serious nature,

In this raegard herever 1r tha epartment desired to hold o
fr.oh anguiry with usvance o: chero shaot in accordance with tho
providions of Rule 14 of ces CCA Rulas,

By virtue or above order, the ordar plassed by DE(P)CHMR =2
as per Lr.No. DE(P)} CHR/76x/92-93/19 dt. 05/6/1992 removing from
service is cet=aside. In this rogoerd as per the Honourakles CAT-1D
bunch di,cections as referrod abova the SDO (Phonus ) chardrayangutta,
Hyderabad served me undoer kule 14 chargoe sheet and s oirflce
latter dated i.8. On 18-3-1997, '

COHLG...2/P.. '
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In this conneeticn I sulbkiticd wy reguast roovresentation
1.6, on 20/1/97, 24/3/1997 and 11/6/97, lbut ths SDO{L) OGT.HD nck
yoet econsidored my appeal toO grasnt wock s o8 ror the @gl1d period

1 32 31 3

- -
iy’

or not diructad os psr tho cuk kalce & *4* of Rula 'LadY on
CCi (CHA) 1965,

SAr kit is8 regettod €o say that oy authorlity competent wiopt 4
1llegal and frregular proccadure, in this recard 1 unuld *lke to
producs ona exkracht ruad an wolow SULROLE 4 of RULE 10 ul (CCA)
for DISCRPLINARY FrOCLEDIN,
ﬁhere the penalty of dismiscal, removal o cawslusory retiremant
from sarvice impossd upon a govermnent servent i1s .ot aside or
daclared or randered void in consuquence of o by a decision ofa
cowrt o: Law and the disciplinary authority on e con.ideration

_Q_of the circumstances oo tha casu ducizsuri"t{) hald 4 further inguiry
o agailpst him on tha sllegations on whilch the penalty ot dismissal,
removal or coupulsory retiremeint was ocrginally imposed, the

government servant shall ke dugmed to have lwen placod undor
‘,‘ suspansion by the appointing authority fran the date of the origyinal
order oi dismissal, rewoval ocr compulsary rotireumcnt and shall

continua to remain under susponsion until further aorders, and it

is mout imjortant order anless it i, intended to moct a sltuation
whera the couwrt nas pauscd on order puraly on technlcal ground
with out ¢goin; into the merite oii the cure,

For the sald departmental rulimgs/tha courts have, many
a time torsoly commented on tho imxrative nucd ror tho danartmnoenc sl
iauthoritias to pa:sscss a pracise hnowled ¢ oFf the constitutional
T Proprieties and the rules o@ jroccduwr e and oksorve them honestly
and orficiently and in s ood Zaith.

in this conncetion fsy appointing autherity it 1s gbsorved that
tho provision of disciplinary rules ot ccs (l(.l‘(:A) 1965 and proceduroes
not followed and the sald asuthority fajiluie to conply with tham
strictly and x vory rogidly my sailure to observe the wroper
procedure 1s li_able'to vitiate fur tiwr procoedi ;s rendering them
i’ null and void, '

In this reyard I ma avperaling to my APCLLIAE AUTHORITY
- P DEEP CMR ETERNAL) HYDERABAD= 500 002 kindly pass favourable orde:s
as par the de;ipartmm:al rulin;s as :efarrcd asdove accaordsnce
with sub Rule 4 of kule *10' of CCs (CCA) 1965 and I have to i o
ser ed with the arder o suspunsion and muet be pajd SBUISTARCLE
ALLOWANCE, and reguust to you to implonent the orders of the
Honourable Tribunal in 0OA 6§57/92,

Contd...P/:i...




In this ragerd I humbly reguost your honour you oro the
final asuthority to docide wy cove a8s referrp: A above,

Yir, in this conpuctici i X could not got any responce
rrom your good orlfjco with in *10* days from the dats of rocuipt
orf this letter for wvant ci Justica‘and it will be persunc! that

"I will be forced to approached the court of Law undor section 12

of contempt of courts act, in which uvent you are narsonally
responsiklo for the conscquences being reapondent numbor 3 in

‘0A Ne. 857/92.

Thereforo I ragusst you your early rcply and £avoureb1u

action 4: highly uolicltod.

IT IS5 DRAY

I shall Pray for your Rong li:o and prosperity and uJbr

grateful to you sir,

Thanking you, Yours faithfully,

{ MUKRAM HUGAIN )

Copy subnitted to1 | . f

1, The Sub_Dgvisional officer ,
Tulecom reguest for naceusaryuqetion
as pe:r the CiAT orders&lepartmantsl Kkulin;s vloases

2. The Vigilenca officar

C:rice oi tha GMID, Hyderabad raguaest fer - .
yowr kind dircctions tc :ollow ths Law/denartmontal =

uroduce pleasa.
/E’ P BWTRY kuw )
wa Orpplioet:

Coumtd ‘G
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Sir, |
I am to request you to rectify the defects mentioned
below 1n your appl 1catlon w:.th:.n 14 days from the date of
issue of this letter, failing whlch ‘You appl 1catlon will not
be registered and actlon under Rule 5 (4} will follow.
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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL_APPLICATION_NO.1333/97

DATE OF OROER . 14-10-97,

Between ;-

- Mukram Hussein

aee App licant
And

]

1. Sub=Divisional O0fficer (Phones),
Chandrayanagutta, Hyderabad=-5,

2. Sri K.Krishna, Sub~Divisional
Engineer (Installation), Enguiry
Officer, Musheerabad Exchangs,
Hyderabad=500020. '

eee Regpondents

-—— -—— -—

Counsel for the Applicent

Shei P.B.Vijay Kumar

Counsel for the Respondents

Shri V.Bhimgnna, CGSC

CORAM 2.
THE HON'BLE SHRI R,RANGARAJAN ¢ MEMBER (A)
‘THE HON'BLE SHRI B.S.3AI PARAMESHUAR :  MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Member (A)

e 2.

)e

(+




{Crdexr per Hoh'ble Shri R.Rangarajan, Member (A) ).

o
- - - -

Heard Sri Patro for Sri P.B.Vijay Kumar, ceuncel for the

arplicant and Sri V.Bhimanna, standing ccunsel for the respon-

dents,

2. The applicant in this CA was remcved frcm service in the

year 1978, Hewever on thebasis cof the directions given by the
I

Apex Ceurt, OA B857/92 was re-heard and was dispesed of on 8=-7-96,

The operative pertion of the judgement in that CA reads as

follews 3=

{1) subject te observaticrs above, the respen-
dents are directed to held a fresh enquiry frem
the stage of issuance of the charge-cheet in
accerdance with the CCS(CCA)Rules,

(1i)The Disciplinary Autheority is directed te
re-appeint theEnquiry Officer for helding the
fresh enquiry. '

(11i) The enquiry shall preceed from the stage ef
service of charge-cheet,

{iv)Te ensure the service of charge-sheet, it is
directed that as requested by the learned counsel
for the applicant, Sri C.Suryanarayana, a cepy ef
the Charge-sheet may be served upon the applicant
through the said learned Advecate. Service upen
the said Advecate will be taken as geed service

upen the applicant. However, all further service
thereafter shall be effected upon the applicant
directly.

(v)The applicant shall inform the Enquiry Officer
his address fer future cerrespondence and the
applicant shall ensure that he would be available
at the said address till the enquiry is c¢encluded.
Any change in the address shall be intimated te

the Enquiry Officer. -

cee3,



- 3 -

(vi)The applicant will be given an eppertunity
in accordance with the rules te submit his
statement of defence in answer te the charge and
the enquiry shall thereafter be concluded in
accordance with the previsions ef Rule 14 of
CCsS(CCA) Rules.

(vii)The applicant shall ceoeperate with the
Enquiry Officer for speedy conduct of the enquiry.

(viii)All the consequential questions as may arise
as a result of the enquiry shall be dealt with
in accerdance with the rules,

(ix)The enquiry to be concluded as expeditieusly
as practicable,

3. In pursuance of the abeve directions given-as abeve, it

is stated by * the applicant that a charge-sheet has been given te

him by memorandum dt.18-3-97 (Annexure~II to the OA). He further

submits that he has received the charge sheet and he has alse
- |

submitted explanatéd» to the charge sheet on 24-3-97, However

- )
he was net paid the salry for theperied he was . away from service
l ‘
and he was net taken back te duty after the issue ef the charge

sheet. He submits that in view of the pendency of the charge
sheet he is entitled te re-instatement inte service with back-
wages or in case if it is decided to keep him under suspension,

/%ua(ﬁvihmc.:., w ' !
he is entitled fer suspension allewance,

4, This OA is filed with a prayer te pay the suspension alle-|
wance to the applicant from the date of removal and continue te
pay till the disciplinéry preceedings are finalised, The appli-
cant has net submitted a preper representation for the above re-

liefs to the respenden#autherities. He sheuld submit a detailed

representation for the abeve relief to the respendentauthorities

TJo \)/ v.ed.




(¥

and if such a representatien is received, the same should be

- 4 -

disposed of by that authority in accerdance with law githin

45 days frcm the date of receipt ef that representatioen.

5. The OA is ordered accerdingly at the admissien stage

itself, Ne cests,

2 aee==" G

/.BfS.JAI PARAMESHWAR) { R. RANGARAJ AN)
Member (J) Member (A)
\u\,‘r‘-?)
Dated:_14th_Octeber 1992; I

- e e e e ‘._--- - b
Dictated in COpen Ceurt, Q <¥7Y‘—”(///

avl/ Co DR 6)




04.1333/97

1.

3Srr

fhe Sub=Divisional GFPicer(Phonss), chandrayanagutta,
Hyderabad, .

Cne copy to Mr. B.P.Vijaya Kumar, Advocate, CAT., Hyd.
One cony to Mr, V, 8nimanna, Addl.CG5C., CAT., Hyd.
One copy to D.R.(A), CAT., Hyd.

Cna duplicate cdpy.

>
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IN THE CIWTRAL ﬂjWI ST?HTIUr TRIBUNAL
HYDE ﬂnBJD

12 HUH'BUE SHRI RLRaNGARAJA ': M(A)

AND

THE HON'BLZ SHRI 8.5,341 PARANESHUAR :
i M (3)
/

Dated: g\ \0(")% ‘*‘

OROER/JUDGMENT

MA/RA/CAWND,

in ’

AN B3y gy

Admy tted and Interinm Dlrectlon°

Issied.

A 11 ouad

Disposed of with Directions
Dismissed

Dismissed as withdraun \
Dismisked Por Default t
Ordersd ARe jected

No order %8s to costs,

YLKR I1 Court”
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4" THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH : HYDERABAD.
e M AUNGT283/98 in 0A51333/97
Botween: . | Dated:2304%1998,
1%  Bub=Divisional OPficaer {Phopes),

h Chandrayanagutta, Hyderabad.
2% spi KiKrishna, Sub=-Divisional Engineer

Installation, Musheerabad Exchange, e ‘
Hyderab ads : ﬁﬂg Respondent/ Applicangs

-And -

Mitkram Hussain'(gxegirgméﬁ)"”""
S/o lkram Husain, HeND'WRO=2~609/6,
Hussaini Alam, Baragall,

Hyder sbad}] ﬁ% Rpplicant/Resapondenit

L M R
firy\-Rajesvara Rao

L)

Counsel for the Applicants

Counsel for the Respondant : ﬂr% Yogendra Singh
CORAR ¢

THE HON'BLE FMR. R.RANGARAJAN : MEMBER {A)
THE HON'®BLE MR, 0.5%JAI PARAMESWAR : MEMSER (3)

* % # .

THE TRIBUNAL MADE THE FOLLOWING ORDER:-

. Heard 5ri UiRajeswara Rao,for the Applicants and Sri
Yogsndra Singh for the Respondent. SR o

‘ ~ This M, AV, 18, Piled for extension of time for implgmenting
the Order dated 1410487, Already six months have glapsed. Hencel,
it is not possible to give a long extension of times However, in
vieu of the cirgumstanges referrad to in the M,A,, time is
extended upto 9,6%1998. No further extension will be gleany

M. A, ig allosed.
bl

: - o Deputy Registrar
cEpy to o . . . i - P . . - iz
1.  The Spb Divisional OPficer {Phanes), Chandrayenagutta, Hydlal
2. Sri KeKrishna, Sub Oivisional Epginesr, Installation,

.. Mushesrabad Exghapge, Hyderabady W e
33 One copy to firy V.Rajesuara Rao, AddINLGSE,., CAT., fyds
47 One copy to Mr¥ Yogendra Singh, Advocate, CAT., Hyds]

5 One duplic ate copys

srr
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IN THE CENTRAL ADNINIST?RTIU:. TRIGUNAL
"~ HYDERABZAD BE\IEH HYDERABAD

THE HON'BLE SHRI R.AANGARAJAN ¢ M(A)

AND
THE HON'BLE SHRI 8. alaﬂz PARAMESHUAR
M (3}
DATED : ‘}‘J&jh /‘)‘Q
v l4 LA
ORDER /SHDGMENT

‘N.A/Rf%%ﬁfﬁ.ND,jzfgib ;7
, /9%

| 1
oare 1323/93

ADMITTED AND INTERIM D IRECTIONS

ISSUED

MA Wy

ALLOJED ‘

1

DISPOSED OF WITH DIRECTIONS

D ISMISSED
DISMISSED AS WITHORAWN
DISMISSED FOR DEFAULT
. ORDERED/REJECTED
NO ORDER AS TR COSTS
YLKR |
d e T AT

et wntdfas afyso

gnu3l Administrative Tribunal
Ll e

BYDRERABAD BENGH
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

M.ANo. 232 of 199%
IN

0.A.No. 1333 of 199'$
Between:

1. Sub-Divisional Officer(Phones)
Chandrayanagutta, Hyderabad-500 005

2. Sri K Krishna, Sub-Divisional Engineer
Installation, Musheerabad Exchange,
Hyderabad - 500 020.. ... Respondent/Applicant

And

Mukram Hussain (Ex-Wireman),

S/o Tkram Husain, aged 49 years,

H.No0.20-2-609/6,

Hussaini Alam, Baragali,

HYDERABAD - 500 265. ... Applicant/Respondent

For the reasons submitted in the accompanying affidavit, it is prayed that this
Hon’ble Tribunal may be pleased to grant extention of time of 3 months from the
date of filing of this MA to implement the order of this Hon’ble Tribunal dated
14.10.1997 in OA 1333/97 and pass such other order or orders as this Hon’ble

Tribunal may deem to be fit and proper in this circumstances of the case.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH::AT HYDERABAD.

M.ANOJ&Y OF 1998
IN
0.A.No. 1333 OF 1997

BETWEEN

Sub-divisional Officer(Phones)

Chandrayanagutta & another. \ Applicant/Respondent

AND b

Mukram Hussain - RespondientlApplicant
| AFFIDAVIT o

I, G.V.R.Setty, S/o G.Govinda Setty aged 50 years' R/o. Hyderabad

solemnly affirm and state on oath as follows. :
b
1. I am working as Assistant General Manager(Legal) in the gofﬁ.ce of the Chief

-

General\Manager Telecom., A.P.Circle,Hyderabad. 1am well acquainted with the facts
* B

of the caée. I am filing this affidavit on behalf of the respondents and T am authorised
to do so.

2. At the outset, it 1s submitted that the applicants herein submit their unconditional
apology to this Hon’ble Tribunal for the delay in implementation of the directions of

Hon’ble Tribunal because of unavoidable administrative delays. | Applicants hercin

submit that they are having highest regard and respect to this Hon’bie Tribunal and the
| 7

delay is neither wilful nor deliberate. [

3. 1t is submitted that the respondent here in was issued a chmée sheet on 25.6.77
under Rule 14 of CCS{CCA)Rules 1965 for unauthorised absence and_:ran ex-parte inquiry
was held and he was removed from service by an order dated 24.1 78 The respondent
herein,rapproached this Hon’ble Tribunal filing OA 857/92 which: was dismissed on
13.10.92. The RA 121/92 filed by the respondent herein was also dismissed. He
approached the Hon’ble Supreme Court through CA No. 2522/96 and the Hon’ble

Supreme Court on 25.1.96 after allowing the appeal has been pleased to remand the OA

for disposal on merits.

2(:3@0“ 5’9{: (fafer) \

LaW OFFICER c(er* (ol hoanager (Legal’
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4. It is submitted that the OA 857/92 was reheard and the Hon’ble CAT,HD on
|

8796 directed to hold fresh enquiry from the stage of issuance of | charge sheet. In

obedience to the directions of the Hon’ble CAT,HD a charge sheetlunder Rule 14 of

: -

CCS(CCA) Rules 1965 was issued on 18.3.97. The respondent herein approached this

Hon’ble Tribunal filing OA 1333/97 praying for a direction to the applicants herein to

pay subsistance allowance to him from the date of removal till the disciplanary

|
|
proceedings are finalised. The Hon’ble Tribunal disposed the OA 1333/97 on 14.10.97

at admission stage with a direction to the applicant therein to submit a detailed

represenation for the above relief to the respondent authorities and if such a

representation is received the same should be disposed of by that authority in accordance
, : |

within 45 days from the date of receipt of that representation. Copy of tﬁe judgement of
this Hon’ble Tribunal in QA 1333/97 dated 14.10.97 is enclosed as Annexure R1.

5. It is submitted that the respondent herein had submitted his} representation on

31.10.97 (enclosed as Annexure R2) with a request either to reinstate him into service

1]

~with back wages or for payment of subsistance allowance. The first épplicant herein

: )
after consideration of the representation issued an order of suspensiorg on dated 27.12.97

under Rule 10(3) of CCS(CCA)Rules 1965 by mistake. When the mater .was reported'to
higher authorities the order was found to be defective and hence the prder of suspension
was cancelled by the first applicant herein on 4.3.98. |
6. It is submitted that in 1977 when the action was initiated agé.inst the respondent

here in Hyderabad Telecom District where he worked was directly under the control of

TCHQ New Dethi and was not part of AP. circle. During this perilod of more than 20
years from 1977 to 1998 a lot of structural changes came up . DOT ilas introduced SSA
|
concept in 1986 and the Hyderabad Telecom District become }l)art of AP Circle.
Subséquenﬂy,- the Hyderabad Telecom District was completely merggd v\'zith AP Circle in
1991, Even within Hyderabad Telecom Disfn'ct many structural |éh;mges took place
leading to shifting of recrods from one office to  another. Even, :the post of SDOT
Chand'réyanagutta the 1st applicant in this MA under whom the 0fﬁci|al NOW COmes never
existed then i.e in 1977. In view of the large gap of more than 20 y‘.ears old records are

being procured for taking appropriate decision in this regard.

.
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7. It 15 submitted because of the financial year ending, most of the field officers are

too much preoccupied in completion of target works and General Manager(South) who is
\

considering the représentation of the respondent herein, 1s also personally involved in

|
these development works. Hence, it may take another three months; for implementation

of the directions of this Hon’ble Tribunal. ‘

In view of the submissions made above it is prayed that th;s Hon’ble Tribunal
may be pleased to

1) condone the delay in filing this M.A. for extention of time and

2)grant extention of three months time to dispose off the representation dt.

31.10.97 of respondent herein from the date of filing of this MA.

Solemnly sworned and signed | ! a. —e ¢

before me on this20th day | DEPONENT e\

of March,1998 at Hyderabad. G.V.R. SETTY

Ry A.GM. (Legal)
forecM, Telecom, A.P, Hyd.

’,/]:2\3""‘/\/@@/35/

by o 1 2
LAW OFFICFR
g. 7, 5. g gty w Fwatag
‘ Ofo. C G. M, Tel.caom, A, P.
‘ i1z /Hyderabad- 500 001,
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(Grder per Hon'ble Shri R.Rangarajasn,. Member (A ). ‘\

Heard Sri Patre for Sri P.B.Vijay Kumar, ceunsel for the

applicant and Sri V.Bhimanna, stending ccunsel‘ﬁp;Ttbq?;espon:_,_

dents.

2. The applicant in this CA was removed frecm se:vige in.the . ... “ff

year 1978, Hevwever cop thebasis of the directicns givﬁn by the

apex Court, CA 857/92 was re-heard and was dispesed oﬁ on B8-7-96,

The cperative porticn of the judgement in that CAVIEE?S as

fellews :-

{i)subject te observaticre above, the respon= ]
dents are directed to held a fresh enguiry frem
the stage cf lssusnce ef the charge-zheet in .

accerdance with the CCS(CCA)Rules, |

(1i)The Disciplinary Autherity is directed te
re-appeint theEnquiry Cfficer for helding the |

1

fresh enguiry.

{11i) The enguiry shall preceed from the stage of
service of charge-sheet.-

(iv)Te ensure the service of charge=-sheet, it. is : Cezn
directed that as requested by the learned ceunsel
for the applicant, Sri C.Suryanarayana, a Qopyfof
the Charge-sheet may be served upon the applicant
through the sald learned Advocate. Servicgzgp$n-
the said Advecate will be taken as geed Service _.

upen the arplicant. However, all further service
thereafter shall be effected upon the applicant- -
directly.

(v)The scplicant shall inform the Enquiry Offiber

his address fer future cerrespondence and the

applicent shall ensure that he weuld be avallable

at the said address till the enguiry is concluﬁei.

Any changs in the address shall be intimated. gp—w:-;::iﬁ .
the Fpquiry Officer, -
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- 1. Sub-Divisional UfFficer (Phones).

Avntyeant Ry

IN THE CENTRAL AUMINISTRATIVE TRIBUNAL HYDERABAD BENCH

' - AT HYDERABAD

ORIGINAL APPLICATION ND.1333/97

-.-.—-.-.._--------.-----n--- - e b o

T A e W ) P A8 S e e -

Mukram Hussain

l | e Appiicant
And _

‘ Chandrayanagutta, Hyderebag=-5, ' '

"2+ Sri K.Krishna, Sub-Oiviusionzl
Ercineer (Installption). Enquiry
GCfficer, Musheerabag Exchange,
Hyderabad-500020, :

«+. Respondents

Counsel for the ‘Applicant : Shri P.B.Vijay Kumar

Counsel for the Respandentg : Shri_U.Bhimanna, CFSC

CORAM :

THE HON'BLE SHR] RCRANGARAJAN & MEMBER (a)

THE HON'BLE SHRI B.S.3Al PARAME SHUAR i MEMBER 4 ()

{Ordsr per Kon'vls Siri R.Rangarajan, Member (4) )

see 24
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- 3 .
(vi)The applicant will be given an eppertunity
in accerdance with the rules te submit his
statement of defence in answer te the charge and
the enquiry shall thereafter be cencluded in

accerdance with the previsions of Rule 14 ef
CCS(CCA). Rules,

-(vii)The applicsnt shall coeperate with the ‘
Enquiry Officer fer speedy conduct of the enquiry.

(viii)All the consequential questicns as may arise
as a result of the enguiry shall be dealt with
in accerdance with the rules,

{ix)The enquiry to be concluded as expeditieusly
as practlicable,

3. In pursuance ef the above directions given—as.abeve, it
iz stated by the applicant that a charge-sheét has been given te

him by memorandum 4t,18-3-97 (Annexure~II tc the Ca). He further

submits that he has received the charge sheet and he has alse

submitted explanatedn to the charge sheet on 24-3-97, However

]

he was not paid the salry for theperied he was away frem service

. [
and he was net tsken back to duty after the issue ef the charge

sheet. .He submits that {n view of the‘pendency of the charge

sheet he is entitled te re-instatement inte sefvice with backe

wages or in case if it is decided to keep him under -suspensien,
/%uJ\rSiSfbur_“_, - ’
he is entitled fer suspensieon #llewance,

4. This OA is filed with a prayer te Fay the suspensien ally-
wance to the arplicant from the daté of remeval and continue te
pey till the disciplinary preceedings are finalised. The appli-‘
cant has not submitted a preper representation fer the abeve rew-

liefs to the responden@authorities.’PHe sheuld submit a detailed

1
- I

representatioen for the abeve relief to the respendentautherities

e N




/ ( 2 |
f : Administrative Tribunal, Hyderabad in O?A.No,1333/97, as
/ ‘ such, I request ybu to bestow anxious thnhght over the

{
matter and appropriate orders may be passed reinstating me )

into services forthwith teogether back wages or atlea;t direct
payment of subsistence allowance, as per the rules f}an tﬁe
'ﬂate of removal and continue to pay the same till.fihal /
orders are passed on the present charge-sheet, It 1s] need-

laas to submit that without payment of subsistence ailow-_

ance, as per the decisions of various courts 1nc1udi%g the

Honourable Supreme Court, thé disciplinary proceedinés May ' s
not be proceeded with, 33 a result in violation of P%iaci-

ples of natural justice, ’ !

[
i
Yours faithfully,

I

{MUKARAM HUSSAIN)
Ex~Wiremen. i

H.No,20-2-609/6,

Hussalnl Alam, Baragalli,

Dated: ; — ‘C) 97 Hyderabagd-500265:,

aw



To, b///

1. The Sub-Divisional Officer (Phones)
Chandrayangutta, Hyderabad-500003.

2, The Divisional fé%zg;e; (Telepﬁones)(SAx)

Charminayr, Hydergbad.

. Sub: Relnstatement into services - Consequent

: upon the orders dts 08-07-96 in O.A.857/92
on the file of Central Aﬁministrative Tri-
bunal, Hyderabad.

.Sir,

I am to submit the following few lines for your kind

considerations

When 0.A.857/92 was filed on the file of Honourable
. Central Administrative Triﬁunal.‘Hydetabad by a final order
dt: 08-07-96, the CAT, Hyderabad directed for fresh enquiry
from the stage of ‘issusnce of charge sheet, in cas the
Department still wishes to hold enquiry, instead of dropping
the charges, Thgs, the punishment of suspension by an order
dt:21/24-1-78 has been set éside by the Honourable Tribunal
aﬁd when the Department issued a fresh charge Sheet dated:

1B=3=-1997, the Adinistration has to reinstate him in the

. Bervices by paying all back wages or alternatively has to
gilve effect to the prcvisions of deemed suspension, I was

neither reinstated by paying all back wages which I am

4

' entitled to, instead at the same time placed under suspension,
' " When 0.A, 1333/97 was filed on the file of Central Administra-
, : . tive Tribunal, the Honourable Tribunal by an orﬁer
. dt:114-10-1997 directed me to make a representation to your
esteemed authority seeking reinstatement into the service
with back wages or to pay the subsistance allowance_from.the
Vi . daée of removal. Though a representation is made to your
esteemed authority on lbkese lines, on 11-6-97, still I am
directed to make a fresh and proper representation, Accor-
- - dingly, this representation 1is being made duly enclosing with

fj‘ the order dt:14-10-97 rendered by the Hohourable Central

Contd,...2/~
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- D40-201560 Telephones : 040-202121
IS (10 Lines)

DEPARTMENT OF TELECOMMUNICATIONS
GOVERNMENT OF INDIA

-Office of the Chief General Manager, Telecommunications, Andhra Pradesh
f Doorsanchar Bhavan, Nampally Station Road, Hyderabad - 500 001.

/To

The Deputy Registrar,

Hon’ble CAT,

Hyderabad.

Lr.No. TA/LC/5- /97 Dated at HD the 23.3.98
"Sir,

Sub: Filing of MA for extension of time in OA ]333/97 filed by Shri
Mukharam Hussain.

The judgement in the above OA was delivered by the Hon’ble CAT Hyderabad
on 14.10.97. For implementation of the judgement the department is filing an MA:- for
extension of time for a period of three months. The OA was argued by Shri V.Bhimanna,
Addl. CGSC. The department has now decided to allot this MA to Shri V.Rajeswara
Rao, Addl. CGSC. This may please be permitted.

G. V.@B.‘ SETTY __,)M/)
A.CM (Legal) igh
Copy to: for G.C.M Telecom, AR E

Shri V imanna, Addl. CGSC, Hon'ble CAT HD.

Shri V.Rajeswara Rao, Addl. CGSC, Hon'ble CAT HD.

r
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Heard Sri V.Rajeswsra Rao

Lﬁ;gwﬂ‘ 1958,

for the applicants and Sri Yocendgg

onsN »

Singh for the respondents.

[

This M.A,, iz filed for
extension of time for imple-~ | ' ' |
menting‘the Or”er dated 14.10.97
Already six months have elapsecd.,
Hence, it is not possible to i
give a long exténsion of time.
H0we§er; in view of the circume .

stances referred to 8n the ‘ 1 ’;t;;AA_A
. N ( L
!
,2~'2¥ﬁkxkjtbcvj |

M.A., time 1s extended ubto

e

9,6.1098., Wo further extension

will be given. M.A. 1s alloved.

W N

HBSJP HRRN
M(J) M(A)
58S,

Mr._jﬁ[« ngiangiﬁfakkﬂ éz—ﬂlﬁ)

Hr,AJDL,STE&%gTNG COUNSEL FOR C.G.RLYS.




4 FORM NO. 21.

o { sec. Rule 114.)
IN THE CE NTRBAL ADMINISTRATIVE TRIBUNAL HYDuRABAJ BENCH. HYDERABAD.

i | CL/&[ S:)Ji G— ;\k_-
VTRV e | SRR E NI S P - A S 1998.

o & o8 ®

\, _
Muv—v’\w’, ) %""“‘“ veeoee. e dpplicant (s)

S e & 8 & 5 8 % T ES DO F T

VEI.'SLIS

. V\ng A0~ °~“,;.,.,§.Q.°.c.. ..fkﬂl&z( \'\.Q‘N&*

0.A/ T.A

s 4 a8 o0 e g e s e 0o e B s sg 5w 4 s T w s v 0,

# 8 c s & ®n * o Seaam - s &fon wsp ..M-..”‘o- a¥a %+ 8 4 g & 8 0 O 6 90 8 8 & -
' & : Respondenﬂs)

JINDEX  _ SHoET

Pages.

LR I R IR R AR BB A I R Y]

Serial No. Description of documents
- ~and dates.. )

4 4 88 B e 2o v EE s 0 s e 880 S e PSR AL 8 TE SN e h

|-

—

"Docket orders.

Interim orders

drders in M.A <(s)
Reply Statement o :

Rejoinder
ORDERS in(Final orders) rl'gr’ o & . ‘B \50]

L

|

| .

! ; lvu’ 9/’ Certified that the file is complepe‘
: N ' | ,

! ‘(/j%g’jpﬂ;giggki in all respects. . L

f . ‘

Signature of Dealing Hand.

(In record section)

’

¥

!

|

: ' d Signature of S. O.
f

1

!
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CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH: HYDERABAD. .
RN S\ W

0.A.No. 12333 of 19‘%__. .

niaterpe ot B Tl T

MY/\% \A\’\M&—V\ L (Applicant(s)
VERSUS

-

%Ml&.mggm&m_r_,& VO : heonoy ) NQ‘LOM—BL’

{Resnondent(s)

Date Qffice Note Order

L b




P ety

_enclosed, it is prayed that this Hon'ble Tribunal may be |
- pleased to hold the respondents for committing contempt of

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH '|

AT HYDERABAD

C P No.. 553:\1998
in | ? i

O A No.j 232 _}f?‘??;’ ‘ |

Between: . ‘ |

Mukkaram Hussain ' :
Ex-Wireman Telecom Dist | | |
HYderabado ess Applicant

AND

1. Shri D.DsKrupavaram : |
Sub=Divisional Office Phones ,
Chandrayanagutta Exchange
Hyderabad = 500 005, |

2, Sri K.Krishna '
Sub-Divisional Engineer Installation |

Musheerabad Exchange
Hyderabad - 500 02

Petition under Section 17 of the Administrative |

Tribunal Act 1985,

con Respondents ‘

For the reasons stated in the affidavit of the applican

Court for taking necessary further action besides ordering
|

revival of suspension orders issued undef impugned letter

No, E-5/SDOF/CGT/MH dte27=12~1997 and pass such axa other |

or der or orders as deemed fit and proper in the circumstancg

of the cases

Hyderabad Counsel dor the Petitioner

//ﬁ71998.

es




¥

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD.
CP No. 51) 1998
in

CA No. 1333 of 1997.

BETWEEN:

Mukkram Hussian

$o. Ikram Hussian

aged about 52 Years, ' :

Ex-Wireman Sub-Divisional Office,Phones |
Chandrayangutta, Hyderabad - 5 | —— Applicant

And

1., Shri D.D. Krupavaram - :
Sub Divisional Officer, Phones !
HYDERABAD - 500 005. -

2. Shri K. Ktishna
- Sub Divisional Engineer Installations
Musheerabad Exchange, _ . '
HYDERABAD - 500 020, | ==  Respondents

AFFIDAVIT OF THE APPLICANT

I, Mukkaram Hussain, $/o. Ikram Hussian aged 52 Years,
Ex-Wireman, O/0Q Sub-Divisional Officer, Phones; Chandrayangutta,
Hyderabad - 5, do hereby solemnly affirm and sincerely state on
oath as follows: -

1) I submit that I am the applicant herein and the applicant
in the main OA No0.1333/97, and as such I am wel acquainted with
the facts of the case. '

2. I submit that the 0.A.1333/97, filed by me was disposed off
on 14-10-97 with the following direction in Para-4, Page-2 of the
Judgement.,

" This 0.A, is filed with a prayer to pay the
suspension allowance to the applicant from the
date of removal and continue to pay tiil the disciplinary
proceedings are finalised. The applicant has not submitted
a proper representation for the above reliefs to the
respondent authorities. He should submit a detailed
representation for the above relief toéthe respondent
authorities and i1f as such a representation is received
the same should be disposed of by that authority in
accordance with law within 45 days from the date of
receipt of the representation®,




A copy of the Judgement dte14-10-97 is enclosed as

t 2

matérial paper Ann - 1.

3, I submit that in pursuance of the above direction
I submitted 3 detalled represenfation dt.31=10-97, requesting
for sanction of subsistance allowance a copy of the same is
enclosed as Ann - 2. after waiting for abouf two months I
got a legal notice dt 22=12=97 issued to the respondents,

a copy of the legal notice is enclosed as Ann -~ 3,

4, I submit that the Second :espondent issued anorder

No, ES/ SDOP/CGT/MH, dt.27-12-97, placing mg under suspension
Wee.fe24=1-1978, under Sub~Rule 3 of Rule 10 of C.C.S. &
C.C.A Rules 1965, a copy of the said suspension order
dt;27-12-97, is enclosed as Ahn-- 4,

O« I submit that to my surprise the said suspension order
was cancelled under order No.s-s/snoa/cerymu, dt.4-3-1998,

without ass1gn1ng any reasons and in contravention of directi

of the Hon'ble Iribunal, vide Judgment dt.14—10-97 to dispose

of the representation in accordance with law.

6. I submit that by cancellation of the suspension ordér
on 4-3-98, the respondent Nou1 was committed contempt of
Court by not adhearing to the direction of the Hon'ble Tribun
to dispose off the same as per law. Sincé I have aiready
submmitted my representation on 31-10-97, in respohse to the
Judgment of the Hon'ble Tribunal dt.14-10-97. Which is
required to be disposed off as per law within 45 days, the
respondent No.,1 falled to take action as per law by cancellin

the suspension order earlier issued 27«12=-97 on 4-3=98,

I, therefore, pray that the Hon'ble Tribunal may be
pleased to hold the respondents for contempt of court besides
orddring revival of suspension order dt.27-12-97, which was

subsequently cancelled by the respondent on 4-3-98 and

Contde ee e

ons

al

g

»




&

consequently'direct the respondents té péy the subsistance

: 3 3

allowance from 24-1=-1978 to till date pass such other order

o orders as deem fit and proper in the interest of Justice

El
|

Solemnly affirm DEPONENT

ans signed before me

on this__ J#~ _ day of _#p5] 1998

e |
|
|

Advocate/Hyderabad.
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{Crdexr per Hon'ble Shri R.Rangarajan, Member (A) .), ... - N\

.
[

. Heard Sri Patre fer Sy P.B.Vijay Kumar, caunsei‘foq the

. . -
arplicant and Sri V.Bhimanna,.stending ccunsel for the respone

dentas,

}

2. The applicant in this CA Wwas removed frcm service in the

u,
. “"“‘.. \

year 1974, Hewever on thebasiy of tha
I

dlrections given by the
Apex Ceurt, OA 857/92 was re-hecarg

and wus dispssed of on B.9-9g.

Tﬁe operative porticn of the judgement inp that CA reads a8

follews .3~ \

(i)gubject te observaticrs above, the respon=-

enquiry frem

¢ cherge~cheet in
faccerdance with the Cle(CCA)Rules,

dents are directed to held a fresh
the stace cf issusnce ef t)

(11) The Disciplinary Authority is directed te
re-appeint theEnquiry Ctficer for helding the

xfreshyenquiry.

(111) The enquiry shall preceed from the stage eof

Service of charge=sheet, -~ .

{iv)Te ensure the service of chargeésheet, it 15'

directed that as Fequested by the learned céunsel

for the applicant, Spi C.Suryanarayanaf a Cepy eof

the Charge~sheet may be servegd upon the applicant. ...
ghrough the said leasrned Advecate. Service .upen
the said Advecate will be taken as geed service
upen the arplicant, Hoﬁever,
thereafter shall be effect
directly, ' ‘

all further service
ed upon the applicant .,

[ .
(v)The applicant shall inferm the Enquiry Officer

his address for future Cerrespondence and the
applicant shall énsure that he weould be avallable
#t the s8a3id address i1l the enquiry 18 cencluded
Any change in the address shall be
the Epquiry Officer,

intimated te

PP
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=+ IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

UATE__OF _ORDER___:_ 14210=97,.
Botueen :- _ ' i
5 ‘ Mukram Hussain - | _ 4
‘ ' " ! AT Ll ¢
f ees Applicant '
And \ :

L
T..Sub=Divieianal OFfficer (Phones),
Chandrayanasgutte, Hyderebaed-5,

\) : 7. Srdl K.Krishna, Suh=0iviaicncl
Enginesr (lnstsllation), Enquiry
Ufficer, Mushserabad Exchange,
Hyderabad=500020,

e o — e & ey

»se Ro apbndent‘.m

0

Counsel for the Applicent H Shri P.a.ﬁijay Kumax

Counsel for tne Respondants ¢ Shri V.B8himsnna, CGSC

ORA

- T

=

|

THE HON'BLE SHRI R.RANGARAJAN 1 MEMBER (A)

THE HON'BLE SHRI 8.5.3A1 PARAMESHWAR : . MEMBER (Jj

(Order per Hon'bls Shri R.Rangara jan, Mamber (A) ).

1 . - ! ) Qe 2.
L] . .




fman e

Ut L
e -

Lu

|;v
Tyt

i demmi s ettt AT i Va2 ki i bt om

B

Ll iy ’55’"—‘

AR ey T
Bl appare g

o e e e

e
Wl

Na casts.

L

~
i

. gurfee 378
GERTIPIER T6 JETH
. 1!' :I ’ H
L

L1

W T

- _ 'f ' “u‘anm' q

The 0 l
| A 19 orderegd accordingly at the admiss

R Y W1 o T fuy fq’
\._'-’]]}' 1\1-!!\. He

i —
Ie should be
1aw'githin

1tatien° i
4

)
I

ion Staéé

i
-
I
.
. .
i :
., Iy
I B
; e
1" !
. | !\ |
P
N .

b - \_'n{dg_Tf','u -','.'!V‘ﬁ. : . | :
» ST R S F“ | |
.. I | . '
H ! l‘.- I\
S i "l i
k e |
1 Wi e
| a . i
i %
: ] :
-" | E
' . l :
I
L ' .
y | |
o ’
‘ i
g "
I |
f
| s
| .
|
|
[
| i
| | |
i :
E “. 3 i
.-—-»-.gq;___._...__._ '
B T
| . . (l:tﬁ :“ 'f li'-u'i . |
1 o : BRI

o ey “ay

m i

g 'lff {r At \gn}
..u.umlt Jf .

1 T 41y

st (MY 41&&4—%%{




—— e & WL - W e SRR RS

;oA ' .
. ! .

- 3 - ' ‘I
(vi)The applibant will be given &n opportunity
submit his

dance with the rules te |

‘ in accor
to the charge and

tement of defence in answer
shall thereafter be concluded in
visions of Rule 14 of

.sta

the enquiry
accardance with the pre

ccS(CCA) Rules.,

all coeperate with the ';

(vii}The applicent. sh
dy cenduct of the enguiry. -

Enquiry Officer fer spee
he congequential queftionu as may arize

{viii)All t
be dealt with

as a result of the enquiry shall

I {n accerdance with the rules.

(1x) The enquiry to be cencluded asfexpediti@usly
as practicable. i

sbove directions given—as—abeve, it

3, In pursuance ef the

is stated by the applicant tha

him by memorandum dét. 1B~3=97 (Annﬁxurcnii to the OA).

submits that he has received the Chﬁl

——

submitted explanated to ¢the charge sheet on 24=3=97, e

} . ' .
he was net paid the salry for theperied he was
__..—-—-—"""' . ‘ ) |

and he was net taken back te duty

He submits that in view of the T

sheet.

sheet he 1is entitled te ré—instatement

wages or in case 1f it 1is decided to keep him unaer suspe
7 gudistct v -

he is entitled fer suspensien allewance,

N

4, This OA is filed with a prayer te pa

wance to the applicent from the date of removal a

pay till the disciplinary preceedings are finall

|
cant has not submitted a preper representation for the

liefs to the reapondenﬂauthorities.
1 - -

reprcsentétimn fer the a

5 N, —

t a char@eésheet has been given

ge shcet and he hat al&u

 after the issue of the char

pendency of the charge

y the suspensien ?110

t

Ha turther

HCWE“JE S

“away from services

ge

inte service with back-

nsien,

nd continug te
sed, - The ﬁnplif
abové re=
He sheuld submit a detalilec

peve relief to the respondentauthoritie

!
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i The Divisiooa) Erigirneere (Talephones
| ' Charminar, Hyderabad,
(I e Cd [}
; . . .
L C Gub g Feinatatemen: it movyyoey — Loy ke ngey bby s

ardees oG GO0V .9 in DA, B/

IR LK file of -
i Ca ) Cantral Adwmini et rativa Tritk
! R

Al Hydﬂhahﬂd. ™
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! S L am to subwmit the'fnllmwing faw lines for YLt kind

.
b . B >
seonsideration: \
e CoMhen 0.a. B37/92 was +iled on tne file o Flanourab i e
e ' T l \ '
entral Administrative Tribumael, Hydevaba, Ly a Freval meeape
: i .
‘ AL .0B.OTW 94,  thae CAT, Myderuban divactand foe frasn IR Ly
Tt ; ! - o
Team - the st e of issuence of o Nargs st ’ i Yha .
- Department uhiil wizhas ko huldg ENGUL VY, dnmlead o f aAronging
the‘chargu$. Thuﬁ,‘the,muniﬁhment £f BUSHENEION v g rpridaop
QLB 00 iy W iy we b ow e Uy o llve bleyviau g ) S L S TVYT TS}
and e B CDepartmant tssuand g Fresh chamge whaai;
~dt.1E.3.@?, the Admicisbration hag to Peivstate Mim e Lo
servicas by Paying all back WAL BE o alternati#aly has g '
Giva effack b tha mraviaions o theemed BLIGP RS L o0 . T wasw
nelbhwpe rminﬁtﬁted by paying all back vagaes  which ] 4y N
‘ i w
entitled by instead  ax the same time Pilased yndar AL By
L4
sion. Whea 0.4, PIIT/RY wmas Filed on thae fila @ of Cartral
- . :
T Rdinioistrative Teibunal, bhe Hon tble Tribgmnal e Aan g e
e : '
- i, . .
dt. 14,10, 9% iractes M2 U maice g PEEsentaliong L R
wuheemead auvihority Beaking TeinEtatement 5o o fhe  sargica
wi th bacie. RGeS o b pg Yothe wubiwig ke eoal lagite e rean Liva
. ) ) 1
data oy remaval ., Thoagh g, VERVsdentatiogn gy made Lo e
L3 R R Hthori by oo by o Lirew, o VIL4.e7, wiil) 1 i
directed o make w fragh ared propaes wmmruﬁ&ntatmmn. e ;
- tng by, tlhis rRpresentation jg being mada Al AOCLOS LG g bR
e e ge] e - " * .. ! ' ‘
- Lhe argar di 14,10, 9% randerad by tha Hmnumrable‘ﬁankral
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Administrative Tribunal, Hyderabud in 0.4, Mo LZRI/97 . o
wuch , 1 ragquest LR NS D b aniernusg

thoughs  ouar o the
matiar umnd apprapriite ardep

B omay e passed relnstating  ma

intn service farthuitn together bamk wERes or atlessk dicacg ™,

i

Riyment of dubwistenca

allowance, as e the ralew from ha -

Hate of rengval and Tonfinge to ay the wwme 4] fimal
nrdarg are paﬁmadLmn tiie Rregant charge-—shaat; ., It 1% naarfe
. T - o ‘

lass  to wubmit that MILhouY payment. of BUOSIEYsnee 21 )am-
A . 1

: n -

ANy | an per e de

. _

1

Honowruable Suprame Caurt

DY

Cisiong of VAP LOWS oo p b incluﬂiﬂg the

y the disciplinar, procesdings May

not be procesdad vy,

A% & regull in violation of Nl s Tl I
I -

Ples of matural Justiice,

Monavay Tartbofy Ly,
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e ’7/7 ¢ ’ Cli—Wivaman) |
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Baragali, Hyderabad-500245 ,
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.2 It 18 obvious from the abowe that the period \ ‘ ‘%
' 0f 45 days stipulated by the Hon'ble Contral Admi. ' -
- nistratiw Tribunel, Hyderabad for dispousal. of the
 Tepresentation dated.31210-1007 axpires on 16-19- 1997 «
but 50 far he has not been favoured with any regiy.

-+ Thua, constituting "contempt of the Hon'ble Tribunalis
- order dated.l4-10-319970 '

. N

, It is therofore impressed upon to arrénge paye

mont of subsistence-sllowdnce due in & ccordance with

. the Tribunel ‘s order, immediately. ¥ 1ling which ny
" client will be left with no alternetive except that
. .'of filing & comtempt petition for which you will be

' held responsible for 811 congequences including conts
*and losses, .

T

" '\, Plesse treat this as notice seryed under dus - |
proceds of ®contempt law" for camplldnce of the .
orders” of the Hon'ble Centrel Administra tive Tribunal ,

Hyderabad in 0.A.No.1333 of 1997,

o

. . .
A A -~
' S R R P - PR SN . NPT
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T . - (J.V.LAKSHMAN RAQ)

f Y '// - [ .
"Cl'p:_p:y tosw
L " 'The Divisional Engineer, Telephones ,Chy reinar , Hyderabad, -

. +
1 1
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| '?}LAIQSHMANA RAQO Phone: 76 18077

M. A, LL,. B, - R R
Flat Neo. 301, Thed Floor,

Balaji Towers, Noew Babharam,

— " HYDER ABAD - 500 380,

AR PERESE

APVOC.‘\TE

To" | |
The' Sub-divisional Officer,

Telephones, | .

ﬁchandrlyaqguttl',
- 500 006.

.8ir,

A

Under instructions from my client namped Shri.Muk@re
rram Hussein, Wireman of the Office of the Eub-divl.
0fficer, Telephones, Chandreyengutts , Hyderabad, I issue
O ol Towing Legel Hatice for immediate compliance.

It is reported by my clabnt that he hea filed
0.4.80,1333 of 1997 in the Central Adrinistrative Tribue
nal st Hyderabad and the same was disposed off on
14-10-1997 with the following pruera at part=-4 and

‘ page.3 of the said judgement, which is repocduced telow:=

*Mis O.A. 18 filed with a prayer to {;ay the
susponsion alloweance to the applicin from the date
6f removal and continue to pay till the disciplinary
proceedings are finnlised, The epplicant hus not
submitted a proper representation for the ahowe re-
1jefs to the respondent-authorities. He should subw=
pit » detailed representation for the sbove reliefl

. to the resppndent suthorities end i1f such representa-
"t4ion 4s received, the same should be dlaposed off by

thmt suthority in accordance with law within 45 days
from the date of receipt of that representation™.

It 18 glso reporyed by my client that he has
submitted & répresentation dated,.31-10-1997 for pay-
ment ©f ‘subsistence &llowknce &8s per the direction
of the Hon'ble Central Administrative Tribunal
Hyderabad, The said reprosentation is requireJ to
be disposed off by the authoritles concerned in
sceordance with law within 46 days ofrom the date of
receipt of the sald representation.

P.T.C,

AN et e ’

T
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- @«/\Mgockwe‘g \'\/ \ .
t\..‘) ’ H .
i .
N ' NOEG/SDOP/CGT/MH
S /) P - Government of India.
o ‘ : Ministry of Communications,
. e T ‘ VD ATALL
. ' Date @ 27-12-1997.
L]
ORDER

Now, theréfore, the undersigned {the appointing authori;j
or an authority to ,which it is subordinate or any other
authority empowered by the president i that behal ), in

ekcercise of the powers conferred by sub-rulce (3) of Kkule 10 of
\ :
the Central Civil Services (Clarification, Contro! and appealle
Rules; {965, hereby place the said Sri. Mukkaram lussain Ex
.

wireman under suspension wlith effect from 24-1-78.

It 35 Eurﬁher ordered that during the poriod tival  this
order shall remain in force the head quarters of Sri Mukkaram
Hussain Ex-Wireman should be at Hyderabad and the said Shri
Mukkaram Hussain Ex-Wireman shall not have -the: head guarters

without obtaining the previous permission of the under signed.

*{BY ORDER AND IN THE NAME OF THE PRESIDENT)
./)

~\k1 AT AN
R
" D VLLyA KHUPAVARAM,

?%? oned.,
O "“HW‘# %ﬁﬁﬁv’ &p’hﬂlh
COP'Y_ to - S Chﬁ[l{*l,ljgj]flll{)/i\glﬁ " Hyd-$

‘ LELEL TR *z 5
l. A.M. Seuth for information Office of GMTI'D, ?$
2. D.E. CHARMINAR EXTERNAL HYDERABAD - 500 002,

3. A.O: PAY S TH.

A
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*The earlier order ig

E~5/SDOP/C.G.T./M. K. dated 27=12.2 597 i

etde cancelled,

Ex=wireman,

-DE.P, {E) Charminar i

" ] fO]‘ if ’-'I
. AJM,South i

mmatioae,

WL, HKieiPhV LA

SOTP,CoT,
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i J. \f l-_\,)t\KSHMANA RAO Phone: 7618077

M. A.. LL. B. lat No. 301, Third Floor,

I - @
L ADVOCATE _ . Balaji Towers, New Bakaram,
- HYDERABATD-500 330

. o T S S

o |

~The. Sub Ddvisional Offlcex

. Telephones ~'Chandrayanagutta -
HYDERABAD = 500 005, _ ~,

’ Sil'. . . >
Under instructions of my client named Mukaram &
Hussaln, Wire@an Office of the Sub Divisional Officer

= Telephones, Chandrayanagutta, Hyderabad - 500 005 1

“~igsue the following legal notice for compliancee

‘It is reported by my Client that he was served
~ ~ with order of suspension from service from g4~1=-1978
under Rule 10 (3) of CCS (CCA) Rules 1965 in your
letter No,NOES/SDOP/CGT/MH dt.27-12=1997,

While my client was awalting payment of subsistance -
allowance, to his surprise, the sald suspension axdered
¥as Cco without assigning any reasons under your
letter No,ES/SDOP/CGI/MH dt.4-3-1998,

It is reported by my client that he has submitted
a Representation dt.31=10=1997 as per Para 4 of the
Judgementk dt.14=10=97 of CAT Hyderabad in OA No.1333/97
filed by mee The direction in Para 4 of Judgement '
dte14=-10-1997 in CA 1333/97 is, that representation
: submitted by me 1s required to be disposed off with in
P 45 days. N

} Contd...2.

CL( o3 INqH VLR

g %y)
7
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TR \ ' hone: 7618077
,.nfz'»/.\lfAKSHMANA RAO | Phone
M. A LB Flat.No. 301, Third Floor,
! ADVOCATE . Balaji Towers, New Bakaram,
-7 HYDERADBAD - 500 330
< . 2 s -

g Now that the suspension order issued under &5/
SDOP/CGT/MH dt.27-12-1997 was cancelled by you under
order No.ES/SDOP/CGM/MH dt.4-3-1998, a contempt has
been committed by violating the direction of CAT
Judgement of disposal of my client representation .-
dte31=10=1997 within 45 days. '

£

Thy

It is therefore informed that unless ihe suspension
order is restored and payment of subsistance allowance
45 pald to my client within 15 days of receipt of the
Notice, a contempt petitien will be filed in- CAT
Hyderabad holding you liable for contempt action as pex
provisions of Rule 17 of CAT Act 1985 read with contempt
of Court Act 1971,

-~

Please treat this as Notice i1ssued under due
%rocess of law for compliance,

K snee?
é&ﬁ&kﬁ J.V.LAKSHMANA RAQ
' ADVCOCATE
Copy to '
- 1) The DET

Hyderabad for information &
necessary action,

(_J\ S Vhe A\\D__::g_ M(\\J\-CC(}O\, (‘S{n@ﬂ)
0“?*\':1 Le c{ ('i ™A g LTS (\,\,lx Bw\l‘ [\LILUL'-LUK
' Q‘-\ 7NN G .—v\_j il «.Q;h\'




IN THE CENTRAL ADMINISTRAT*%.

TRIBUNAL HYDERAB%D BENCH: "
AT _HYDERABAD

CePe No,. 4 1998
b

:

OeAe  Nou1333/97

in

4

. i
Petition under Section 17

of the Administrative
Iribunal Act 1985 |

Filed on:
Filed By:
|
R.Yogender%Singh
Advoc%te .

Flat N0.30ﬂ,

e €

Balaji Towers, New Bakaram, {

HYDERABAD - 500 o8a,

[
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Sy THE CENTRA ADM]N ISTRAT IVE TRIBUNAL: HYDERABADBE’NCH‘

AT HYDERABADR

C.P.NO,SZ OF.1998 ' ;

in
9&.-.?59__.1.222..9}“-.1..9.22 ?é&‘i.‘if-?.%‘i?‘.—'ﬂﬁ..l???- l
Betveens
Makkram Hussain, s Applicant -
and

1, Shri D,D, Krupavaram,
Sub Divisional Officer, Phones,
Hyderabad-500 005.

2. Shri K Krishna,
Sub Divisional Engineer mStallatJ.on..,
Masheerabad Exchange,
Hyderabad-500 020,

»« Respomients

COUNSEL FOR THE APPLICANT :

T

Mr,R,Yogender Singh ‘ . i
COUNSEL FOR THE RESPONDENTS

b
"

Mr.V.Rajeshwara Ra0

THE HON'BLE SRI R.Tecmmm,mmm (AD M) 5
AND | _ |

THE HON'BLIE SRI B,S5.JAI PARAMESHWARRZMEMBER (JUDL)

- - T A —

¥

- .‘-.

Heard Mr,P.B.Vijay Kumar for Mr.R.Yogender Smgh
for the Applicant-

and Mr,V.Rajeshwara Ra0o for the Respondents,
J .
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2. The reply has been given to the applicant as

drschid

- aseerted in the O,A, HoWever, the learned Counsel for -

the Applicant submits that the reply given is very
perfunctory and it has been issued without application

of mind, If so, he can challenge that reply.

'

3.  The learned Counsel for the Applicant submlts
that he ha%.already challenged that reply by fillng
another Q0 ,A, and in view of that a suitable directlon
as per rule may be given in that OA while disposing

~of the same,

4. In'view of the above, the C.P, is closed, No

order as to costs,

( R,RANGARAJAN )
M_EDBER ()

( B.S.,JAT PARAMESHWAR )

ﬁr&am (J)

Dated sthis the 7th day of Aygust, 1998

e T A b S S S S SP TE Se P A G G fam S S T W O S T e e e PP

Dictated in the Open Court #"“’
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0A,1333/97 N o

Capy'tm:J I o . .

1o’ Ehr; oot Krupauaram, ‘Sub Dlvxslmnal foicmr, Phanes,
o Hyderabad. . L N,..' o

Sri. K”Kr*shﬂa,f:ub DlVlsianal Engxnm@r Installatlmns,
: ,'; ‘ ‘

S Mushearabad Exchangw, Hydﬁrabad.:

Ons capy ta Nr. R.Yagandlr angh, Adu@cata,

I

Gnm cepy tm Mr. U.Ragaswara Ram, Addl-udarh, CAT., Hyd.
i .

i
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CDISMISSED

+
11 CoURT
TYOID BY [CHECKED
CUMPATED BY - APPRIVED

Il THE CENTRIL ADMIN IQT?1TIU_
HYL.:L.' -"\!.JID L.:Er\JFH H :}L.R

|

THE HEJ':L“ SH”W R ?udGH\AJAN

AND

THZ HOM'ZSLE SHRI 3.5.341 P@R

aY
gy

e

TRISUMAL
A 8AD

Mm(A)

AHESHLAR

m{3J)

DATED 7—/% /C(Q

aaata/auaamLuT

1-«wﬁ%-v%c POHT. é}’:L, /é%sg

CLALNG.

ADPITTZI0 ARD IHTERIN DIRZCTICNS

f

Czjé A

IF WITH DIRECTION
+ |

JITHDR&Uﬂ
R BETAULT
“D”ﬂfD/“: SCTI0
NG LRDZR A8

YILKR

Redly qurafas afgsw
Ceniral Administrative Tribunal
a9 | DESPATCH

HYDERABAD ' BENCH

i Q&%%/
aerarg sqradie -






